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srfaeae Seftararsi it siees
2. FTERTT Tt it fertaat § stafaeaeff seft 3= $7 gierar i gow T () & Jqare f&aehr i
srfergf=ra 9T &1 5 Sirera T Tant<y STasgfa T Aedl 3 SeTell &1 srated fhar Srosm
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Il IR =9 FroET o T o o, e v o FeETET
%. GaT a9 s ot AR 7, Sad 2w, w6, FA1, Fidre e, geme, gtesy [fd, oo
T ETems, grer et s se gear enfier )
g, "R/ AEfereeT #T o sy 9% 41 araiEE Sew a7 [y i vass a1 aeters
FTRT AT Fle o= HeAT g, O [Rererhi & YT STl &l TR HLe 3T ST A ATt
F -gfaeqeff @e § Uher AT STHT F HT TH T 2l
T, 'AfSy Tl vHFES #7 o9F qf 7 qreaar e w=iE urEy g, S et ot g |
TR/ EeTdr & &9 H FF Fd 6 (70 Ta T | STATT THT-957 (TTAHT) TTH g3 2
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. 9=drn:
. ATATHT § FE-ATAeTelT STET 9% ARAERT UF a7 Haerd & o get geit s
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g, AT
2. AT % qgd AT TR/ HRTereas F wread § sToeqer &9 & ey STHT F2ar g; AT
3. AT o 979 'Reet eTaae Riee Tarse’ (SIS Jhrse) TE@aT g |
AYdT<:
F. S UTHIV I (SEAEAT) 3T Hgahid 9F;
1. &t JATHTOT ST (ATTATLEAT) ST TR Shi Rl SH JISAT ok dgd I A 1erh arraeal
Tl @ g QAT ST st FIATHT § gF arierer fohar STosm|
2. 9 ¥ 9F AR RSE §F % 979 THS 0 @rdT 3T F1 @TaT T@d 8, SHeT F Saet
Te-gfaeaeft arferat #ier ST F F 9T g
L T i s e 1 K s e B 2 B L K
1. TS ALHRTL, AT H I e fHfer, T97er g S, qaT ol I Aidedl TAET i 9%
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£ Fremfy & Fae BT ST
2. 7 FITer AT SAtegf=ra 9w | AT Fivi|
3. T HEATAT o To1T AT T ATHa® T 92 FIe Adae Tgi R
IV. 9T GEeT [t § Te-staeae arferat #7 draed qd a3 g Mg Afeg = afer

e AT 7 o1 ATHAT X F AT ar= Traad a1 A o g gy [Haia B o
gfaerd e HiHa grm
V. oAt i e
F. ST T o TolT ~qAaH 1191 10,000 (37 go) gHMT 3T 3 912 o9 a =l a¥g 210,000
o ORI § T |
. gaa e ara v £ et sfagfaet & fomd §, sfy Serdt g gt e
O (TR go) T T 0197 o 7T Uaher AT 9T Jhet 2

VI. =1 wR=meq fRenfadr:

F. TISHT % qEq ATATHT § 9T o % Togd Gal =aers wl et ff Ruifred & o us
RO @mEar a7 TRe/FAede & Teh qgia a3 oei? (Fuasiue) ara a1 'R
T  qgd 'Riee @rar (SIS GTaT) AETTS F 97 U fee Grar 1@ g
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qTSAT o T&d, U a9 A ATHT H Faet Teh gf arel a7 ThdT g1 T AT HT Teh =797 [
a9 Fae TF g1 AT AT BT 8, IH THNe/HRTeree? ZRT Y18 FTAT 2R o Rl &

TGAT g

ElSRIBSRIG IR

T TN/ RETeees o Jehl | TH 38 <90 % AL TT 0T THT Hehl &l T |
AT R 9% w7 ST Aiege™ (S-Fa7) Tl 97 TAFei=d ITeT § THd qHihd
T-STeT e Tt T HATN AT STF g FIE ST TG (S-Fa<) TUTAT il ATHTT
FrheraT St sreTaTer wRReft # gewe, Wifds 1 § d-gtaeadT St TR 981 i
ST

T 1 e

TIed/FATeree? T I-TTaeTd T % q8d sded ITawa/qed i AT fed I 9T AT
STT TTereqeff AT o AT T ATATHT H G AT ST aat Tiired/Rateree? i ST e
T AT FT AT & TG ST T STTUIMT, A T vl STq ATZh! & AT ST 63T 2T
T FIAT T For 1AL sArrera v (Afegi=a Tir w1 5%) | AaF g, a1 AT sided
T SITOT) AT sreree & AT §, T8 wiie/hateree it et gt & 7 srow arget
&1 qreaeft Tt & Sfagiaat 1 3t sfaed #:7)

TS STAT T FoT TITL SATLCETT T | FH g, AT FHT 0 TAeTeT [ZFT § o ST SATUIAT

AT &1 HET.

AT Rod S T Tasfd Fad TEsiud €9 § ST &t S| Tiired/wHtaee il
T-staeadt afert # MEeT & 997 396 &7 Tasiiud 7 HUFSIUa @Td | STHT &l S
AT TIFET (TR o) T T &9 F 2T AT grm

T8 § A9 F Fg I [T TESHUA DT F AiTdF &7 § {SAar it A gl

g TRIe/HTerees FiT ReaamT 2RI 3 3 379 UTgahi F Trasiadr &1 sTEremeor gt
T GISHY, ATERT DT TIASATT T FEATALT ST g 6T G & a7 w13 faaei & dae @
[ERIESIEIRC I EL

TTEHT | FRT AT ATAT FH /TS

T/ IAeTaHRar 9= ATEH FT Tg AT TGF FA 6 (o0 FIh LT/ FHIMA/FAT ek F &
H 9T X 100 9X B2 TH TF 6 agAT HC Tohd g1 UHT AWl 1 oot Toa § et &6 s
THAT & AT ATSHT | AT F g AT AT THaT 2|

Tfg giasfaat ST g & At & & wfasgfaat w1 saeiaia BT ST g, a1 Jes geT
T TeT/ERTeree &T 3 Iiawher Tfer § ST g1 0 aid | STfoid sATsT ATHHe gl

Tt & TTA(ATT 0l AR, AT TS, ST Fgl AR &, AT TATAT/HH LT/ HATTAT % [T
e & AqFL 6 ATAT THN/FIALTHRAT ZTT TIATT TTH FLA & q-aqieh aF (o0 ST Tl
2l

g &A1 AT ST |t § T FS o7F a0, S9 % R a0, F goF 7 T a|qar Sl
TR AT ATEH & TG Al (AT AT AT

VII. RenfEr srersaspara:

T/ /ERTeEel F ST % g JaTad F Fared STAai A Roe 9% (%) F7 Joqa
FIAT G, STET o FHF-T9T 9¢ 5 g7 Haid a9 FHT & Ha< Figl S 96T 2|
VIII. 3UT=F fRerfger S gIT TR ET & o7 g 3fiT qaqaTe, ATS oY S Aaeds q9aT SA1a7 &, ar
T § Ferrae B sroam
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MINISTRY OF FINANCE
(Department of Economic Affairs)
(BUDGET DIVISION)

NOTIFICATION
New Delhi, the 29th June, 2026

Auction for Sale (Re-issue) of Government Security (GS)

F. No. 4(1)-B(W&M)/2026:— Government of India (Gol) hereby notifies sale (re-issue) of the following Government
Security.

L. Original Notified
Name 0?‘ the Date of Original Tenure Date (.)f Base Method Amount
Security Issue Maturity
(yy-mm-dd) (in ¥ Crore)
6.94% GS 2036 May 11, 2026 10-00-00 May 11,2036 | Price | Multiple 34,000

Gol will have the option to retain additional subscription up to 32,000 Crore against the security mentioned above. The
sale will be subject to the terms and conditions spelt out in this notification (called ‘Specific Notification”). The Security
will be sold through Reserve Bank of India, Mumbai Office, Fort, Mumbai - 400 001 as per the terms and conditions
specified in the General Notification F.No.4(2)-B(W&M)/2018, dated March 26, 2025 issued by Government of India.

Allotment to Non-competitive Bidders

2. The Government Security up to 5% of the notified amount of the sale will be allotted to eligible individuals and
institutions as per the enclosed Scheme for Non-competitive Bidding Facility in the Auctions of Government Securities
(Annex).

Place and date of auction

3. The auction will be conducted by Reserve Bank of India, Mumbai Office, Fort, Mumbai-400 001 on July 03, 2026.
Bids for the auction should be submitted in electronic format on the Reserve Bank of India Core Banking Solution (E-
Kuber system) on July 03, 2026. The non-competitive bids should be submitted between 10:30 a.m. and 11:00 a.m.
and the competitive bids should be submitted between 10:30 a.m. and 11:30 a.m.

When Issued Trading

4. The Security will be eligible for “When Issued” trading in accordance with the guidelines issued by the Reserve
Bank of India.

Date of issue and payment for the security

5. The result of the auction shall be placed by the Reserve Bank of India on its website (www.rbi.org.in) on July 03,
2026. The payment by successful bidders will be on July 06, 2026 i.e. the date of re-issue. The payment for the security
will include accrued interest on the nominal value of the Security allotted in the auction from the date of original issue /
last coupon payment date to the date upto which accrued interest is due as mentioned in the table in para 6.

Payment of Interest and Re-payment of security

6. Interest will accrue on the nominal value of the Security from the date of original issue / last coupon payment and
will be paid half yearly. The Security will be repaid at par on date of maturity.

. Date of Coupon
Name of the Coupon rate Date of Last Date up to which payments
Security (%) Coupon payment | accrued interest is due
(month / date)
6.94% GS 2036 6.94 New Security Jul 05, 2026 Nov 11 and May 11

By Order of the President of India
ALOK TIWARI, Jt. Secy.
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Annex

Scheme for Non-competitive Bidding Facility in the Auction of

Government of India Dated Securities and Treasury Bills

Scope: With a view to encouraging wider participation and retail holding of Government securities,
retail investors are allowed participation on ‘non-competitive” basis in select auctions of dated

Government of India (Gol) securities and Treasury Bills.

Definitions: For the purpose of this scheme, the terms shall bear the meaning assigned to them
as under:
a. Retail investor is any person, including individuals, firms, companies, corporate bodies,
institutions, provident funds, trusts, and any other entity as may be prescribed by RBI.
b. ‘Aggregator/Facilitator means a Scheduled Bank or Primary Dealer or Specified Stock
Exchange or any other entity approved by RBI, permitted to aggregate the bids received

from the investors and submit a single bid in the non-competitive segment of the primary

auction.

c. ‘Specified stock exchange’ means SEBI recognized Stock Exchange, which have received
No Obijection Certificate (NOC) from SEBI to act as aggregator/facilitator in the primary
auction segment.

d. ‘Eligible Provident Funds’ are those non-government provident funds governed by the
Provident Funds Act, 1925 whose investment pattern is decided by the Government of India.

Eligibility:

a. Participation on a non-competitive basis in the auctions will be open to a retail investor who:
1. Does not maintain current account (CA) or subsidiary General Ledger (SGL) account with
the Reserve Bank of India; and
2. Submits the bid /ndirectly through an Aggregator/Facilitator permitted under the scheme;
or
3. Maintains the ‘Retail Direct Gilt Account’ (RDG Account) with RBI

Exceptions:

a. Regional Rural Banks (RRBs) and Cooperative Banks:

i. Regional Rural Banks (RRBs) and Cooperative Banks shall be covered under this
Scheme only in the auctions of dated securities in view of their statutory obligations.

ii. Since these banks maintain SGL account and current account with the Reserve Bank of
India, they shall be eligible to submit their non-competitive bids directly.

b. State Governments, eligible provident funds and Others:
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i. State Governments, eligible provident funds in India, the Nepal Rashtra Bank, Royal
Monetary Authority of Bhutan and any Person or Institution, specified by the Bank, with
the approval of Government, shall be covered under this scheme only in the auctions of
Treasury Bills.

i. These bids will be outside the notified amount.

iii. There will not be any restriction on the maximum amount of bid for these entities.

V. Quantum: Allocation of non-competitive bids from retail investors will be restricted to a maximum
of five percent of the aggregate nominal amount of the issue within the notified amount as
specified by the Government of India, or any other percentage determined by Reserve Bank of

India.

V. Amount of Bid:
a. The minimum amount for bidding will be 210,000 (face value) and therefore in multiples in
%10,000 as hitherto.
b. In the auctions of Gol dated securities, the retail investors can make a single bid for an

amount not more than Rupees Two crore (face value) per security per auction.

VI. Other Operational Guidelines:

a. The retail investor desirous of participating in the auction under the Scheme would be
required to maintain a depository account with any of the depositories or a gilt account under
the constituent subsidiary general ledger (CSGL) account of Aggregator/Facilitator or ‘Retail

Direct Gilt Account’ (RDG Account) with RBI.

b. Under the Scheme, an investor can make only a single bid in an auction. An undertaking to
the effect that the investor is making only a single bid will have to obtained and kept on

record by the Aggregator/Facilitator.

Submission of Bids:

c. Each Aggregator/Facilitator on the basis of firm orders received from their constituents with
submit a single consolidated non-competitive bid on behalf of all its constituents in electronic
format on the Reserve Bank of India Core Banking Solution (E-Kuber) system. Except in
extraordinary circumstances such as general failure of the Reserve Bank of India Core
Banking Solution (E-Kuber) system, non-competitive bid in physical form will not be

accepted.
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Allotment of Bids:

d. Allotment under the non-competitive segment to the Aggregator/Facilitator will be at the
weighted average rate of yield/price that will emerge in the auction on the basis of the
competitive bidding. The securities will be issued to the Aggregator/Facilitator against
payment on the date of issue irrespective of whether they have received payment from their
clients.

e. In case the aggregate amount of bid is more than the reserved amount (5% of notified
amount), pro rata allotment would be made. In case of partial allotments, it will be the
responsibility of the Aggregator/Facilitator to appropriately allocate securities to their clients
in a transparent manner.

f. In case the aggregate amount of bids is less than the reserved amount, the shortfall will be

taken to competitive portion.

Issue of Security:

g. Security would be issued onlyin SGL form by RBI. The Aggregator/Facilitator has to clearly
indicate at the time of tendering the non-competitive bids the amounts (face value) to be
credited to their main SGL or CSGL account.

h. Delivery in physical form from the Main SGL account is permissible at the instance of the
investor subsequently.

i. It will be the responsibility of the Aggregator/Facilitator to pass on the securities to their
clients. Except in extraordinary circumstances, the transfer of securities to the client should

b completed within five working days from the date of issue.

Commission/Brokerage charged to Clients:

j.  The Aggregator/Facilitator can recover up to six paise per ¥ 100 as brokerage /commission/
service charges for rendering this service to their clients. Such costs may be built into the
sale price or recovered separately from the clients.

k. In case, the securities are transferred subsequent to the issue date of the security, the
consideration amount payable by the client to the Aggregator/Facilitator will include accrued
interest from the date of issue.

I.  Modalities for obtaining payment from clients towards cost of the securities, accrued interest,
wherever applicable, and brokerage/commission/service charges may be worked out by the
Aggregator/Facilitator as per agreement with the client.

m. It may be noted that no other costs, such as funding costs, should be built into the price or

recovered from the client.
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VII. Reporting Requirements:

Aggregators/Facilitators will be required to furnish information relating to operations under the
Scheme to the Reserve Bank of India (Bank) as may be called for from time to time within the

time frame prescribed by the Bank.

VIl The aforesaid guidelines are subject to review by the Bank and accordingly, if and when
considered necessary, the Scheme will be modified.
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